| TEM NO. 41 Court No. 10 SECTI ON | |
SUPREME COURT OF | NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Crl) No(s).2915/2012
(From the judgenent and order dated 13/02/2012 in CRLA No.2694/1982,
The HI GH COURT OF JUDI CATURE AT ALLAHABAD)
BRI JENDRA SI NGH & ORS. Petitioner(s)
VERSUS

STATE OF U. P. Respondent ( s)
(Wth appln(s) for bail)

Date: 01/10/2012 This Petition was called on for hearing today.

CORAM :

HON BLE MR. JUSTICE T.S. THAKUR

HON BLE MR, JUSTI CE FAKKI R MOHAMED | BRAHI M KALI FULLA
For Petitioner(s) M. Satyajit A Desai, Adv.

Ms. Anagha S. Desai, Adv.
M. Sommat h Padhan, Adv.

For Respondent (s)

UPON hearing counsel the Court made the follow ng
ORDER

Post after two weeks. W make it clear that in case counsel

of

for

the petitioners does not argue the matter on the next date of hearing,

appropriate orders shall be passed.

| (N. K. Coel) | | (Veena Khera)
| Court Master | | Court Master



